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All these appeals are filed by the assessee against the separate orders
of Id. CIT(A)-2, Udaipur all dated 20/09/2019 for the A.Y. 2012-13 to 2015-

16 respectively.

2. The hearing of the appeals was concluded through video conference

in view of the prevailing situation of Covid-19 Pandemic.

3. The Id. Counsel for the assessee furnished applications for withdrawal
of these appeals. The common contention in the said applications read as

under:
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"The assessee has opted Vivad Se Vishwas Scheme for AY 2012-13. As
the Form -1 and Form -2 approved by the PCIT Central, Jodhpur on
dated 02/09/2020 and has given the certificate in Form-3. Now the
Assessee is to submit the Form-4 attaching the proof of withdrawal of
appeal from ITAT. Therefore, the present application is being filed by

the assessee for withdrawal of the appeal referred to above.

The copy of Form-3 is also attached herewith for your reference.

It is, therefore, most humbly requested that the Assessee may kindly be
permitted to withdraw the appeal and the same may please be disposed

off as withdrawn.
Prayed accordingly,

For Prateek Bhagchandka,

Mukesh Kasera

(A/R)

3. During the course of hearing the Ld. Counsel for the Assessee
submitted that the assessee has availed the immunity scheme i.e. Vivad Se
Vishwas and the Income Tax Department has since issued Form 3
bearing Certificate No. 513133040020920 for the A.Y. 2012-13,
Certificate No. 513144850020920 for the A.Y. 2013-14, Certificate No.

513150830020920 for the A.Y. 2014-15 and Certificate No.
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513159150020920 for the A.Y. 2015-16 in response to the applications filed
by the assessee, under section 5(1) of the Direct Tax Vivad se Vishwas Act,
2020, therefore the appeals of the assessee may be allowed to be
withdrawn.
4, The Ld. DR did not object if appeals of the assessee are dismissed as
withdrawn.
5. In view of the above the appeals of the assessee are dismissed as
withdrawn.

6. In the result, all the appeals of the assessee are dismissed.

Order pronounced in the open court on 16% September, 2020.
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